BEFORE THE NATIONAL GREEN TRIBUNA
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)
Appeal No.26/2020(WZ)
Mr. Ajay Jayvantrao Bhosale -~ Appellant
Versus
Union of India & Ors. -- Respondent(s)

Reply — Affidavit on behalf of Maharashtra Pollution Control
Board i. e. Respondent No.7

I, Kiran Hasabnis, age about -51 years, Occupation —
Service, the Sub — Regional Officer of Maharashtra Pollution Contro]
Board at Pimpri Chinchwad i.e. the Respondent No.7 having my office
at 2™ floor, Jog Centre, Wakdewadi, Pune, do hereby state on solemn

affirmation as under-

I am the Sub-Regional Officer of Respondent Board at Pimpri
Chinchwad and the area in which the site is situated comes under my
Jurisdiction. I am filing this Reply - affidavit on behalf of Respondent

- No.7 i.e. Maharashtra Pollution Control Board as under-
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1) I say and submit that the said Appeal is filed by the Appellant for
quashing and setting aside the Environment Clearance granted to

Respondent No. 11 on 18/02/2020.

2) 1 say and submit that Respondent no. 11 has obtained 1* Consent to
Establish on 10.03.2015 for TPA-9337.66 Sq Mtr & BUA-36611.49
Sq Mtr subject to certain terms & conditions. The said Consent is

attached and annexed herewith as an Annexure — L 1}15-/5-’1

Guarantees.

3) I say and submit that Respondent No. 7 i.e. the M. P. C. Board has
granted Revised Consent to Establish to Brahma Leisures Pvt. Ltd.,
Plot No. 209/A/2, CTS No. 4702, Pimpri, Tal. Haveli, Dist. Pune
i.e. Respondent No. 11 on 12/10/2017, subject to certain terms &
conditions, for Total Plot Area of 9337.67 Sq Mitrs and Total
Construction Built Up Area 51358.46 Sq Mtrs including utilities and
services as per Commencement Certificate issued by Local Bodies.

The said Consent is attached and annexed herewith as an Annexure

-1IL
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4) 1 say and submit that the said revised Consent to Establish dated
12/10/2017 is granted for a period up to commissioning of the
project or of 5 years whichever is earlier. I say and submit that the
Coﬁsent dated 12/10/2017 is granted for commercial project by
Respondent No. 11. The respondent proponent has submitted the
Bank Guarantee of Rs. 10/- Lacs as per Consent condition. The said

Bank Guarantee is valid up to 11/10/2022.

5) Isay and submit that the M. P. C. Board has granted Amendment in

Consent to Establish for construction of Commercial development

Project on 13/11/2020, subject to certain terms & conditions, which
s valid-up to 31/10/2022. The said Amended Consent to Establish
is attached and marked as an Annexure — IIL. I say and submit that
the amended consent is granted for -Tofal Plot Area 7729.66 Sq Mtr
and total -Bﬁilt Up Area 54667.89 Sq‘Mtr aé per the Environment
Clearaﬁcg dated 18/02/2020 including utilities and services as per

Commencement Certificate issued by local body.

v 6) I'say and submit that the detailed inspection report of the said project

in question is submitted by the Joint Committee constituted in O. A.
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63/2019 has been filed before Hon’ble Tribunal in the said Original
Application.

Solemnly affirmed on this OI\ day of January, 2022.

I know the affiant. For and on behalf of
Maharashtra Pollution Control
Board i.e. Respondent No. 07

Qe

ADVOCATE (Kiran Hasabnis)
Sub-Regional Officer, MPCB
Pimpri Chinchwad.
BEFORE ME

ATE & NOTARY
rzOVéRﬁNENTfOmeA

e




MAHARASHTRA POLLUTION CONTROL BOARD
Phone 4010437/4020781

74037124/4035273 Scheme Road No. 8, Opp. Cine Planet Cinema, Near
Fax o 24044532/4024068 /14023516 Sion Circle, Sion (E),
Email enquiry@mpcb.gov.in Mumbai - 400 022

Visit At htp://mpeb.gov.in

Annexuyre - L
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Kalpataru Point, 3rd & 4th floor, Sion- Matunga

Consent order No :-Format1.0/BO/CAC-cell/ EIC-PN-22272-14/E/CAC- 2. 66 ‘-[
Date- tojo3|2018

To,

Director,

M/s. Bramha Leisures Pvt. Ltd.,
“ Bramha House”,

250/251 M.G. Road Camp, Pune-411 001. %

category.
Ref : 1. Your application approved in 26t CAC meeting of 2014-15 held owmﬂ

Sub : Consent to Establish to 5 star Hotel(139 rooms) with commercial proj&?iﬁ*Red

5 \%\
Your application CE1407000630

Dated: 5.7.2014 .
1974 & under Section

For: Consent to Establish
under Section 25 of the Water (Prevention & Control of Pollu P

onzatlon under Rule 5 of
idex#d and the consent is hereby

21 of the Air (Prevention & Control of Pollution) Act, 19
detailed in the schedule I, 1T .III

the Hazardous Wastes (M, H & T M) Rules 2008 is ¢

granted subject to the following terms and conditions
& IV annexed to this order: %

i. The Consent to Establish is granted for a pe%p to Commissioning of the Hotel or
5 years whichever is earlier. L

z  The actual capital investment of the,ime@sf‘fy is Rs. 117.02 Crs. (As per undertaking
submitted by hotel Authority) — #*=5 -~

2 The Consent to Establish is valid f&ﬁr co’hstructxon of § star hotel ( 139 rooms) with
eommercial project of M/s. Bf“q,mha Leisures Pvt. Ltd., at Sr. no. 209/A/2, CTS no.
4702 at Pimpri, Tal-Ha ljaé‘trPune on total plot area of 9337 56—<FFa™x
total constructxon ai‘ea* Non FSI) of 36611 49 sq.m includig®” vadlith

( ondltxons under Watel (P&CP), 1974 Act for discharge of effluent:

Sr. | Description | Permitted quantity of | Standards to | Di
no. i discharge (CMD) be achieved
1. | Trade-effluent | 34.5 As per A
L : Schedule -1 | E
2. | Domestic 166.5 As per 60X e
effluent ; Schedule --1 purp :

I R
| ‘ remaining dISCRAFE
l | ; ' . , Municipal Sewer

5. _Conditions under Air (P& CP) Act,’1981 for air emissions:

{ Sr. no. Description of stack / source__ |-Number of Stack | Standards to be achieved

Ll_ | DG Sets 65 KVA % 11 As per Schedule —IT

12 ... | DGsets 1000 KVA x 2 nps. _-.|.2 '~ As per Schedule -II
Londltlons under Municipal Solid-Waste (Mana ement and Handling) Rule, 2000.

Sr. No. Type Of Waste Quantit UOM CPecatment

) - Disposal
11 Biodegradable wéste

1771101 | Kg/Day | composti | Used as manure
ng
2 Non- blodegradable waste 789 | Kg/Day | --- Sent for recycling___]

l
r
|
|
|
i

mwmm]rmnwo F{:“,\.," Page tof % |

S



. Schedule-]

; 1) A] As per your consent application, you have proposed to provide primary ETP of capacity 35
! CMD for treatment of laundry effluent before sending to Sewage Treatment Plant (STP)
with 200 CMD design capacity.

B] The Applicant shall operate the sewage treatment system to treat the trade and sewage sSo as

to achieve the following standards/ prescribed under EP Act, 1986 and Rules made there
under from time to time, whichever is stringent.

Nit
Sr No. [Parameters [Standards prescribed by Board
imiting Concentration in mg/],
xcept for pH
01 |BOD (3 days270C) [30 ;
02 {Suspended Solids 50
. o 03 fcop - 100
sl YERT § e : -
y /2} e 7 :{1!’ :“\ iaégb\ 04 ’Resxdual Chlorine 1ppm \ »
PSS A AN/ AN M
/: f?/ W QC‘J,‘!‘!'-‘%; ’,'yf}ge"tr ted effluent shall be 60% recycled for secondary p ¢h as toilet flushing, air
{' f?;. / Mﬁm?f‘?f Lyy/72onditidning, firefighting, on land for gardening etc and rgfiqidng shall be discharged in to

DAY 354, the mupicipal sewerage system.
\ ~ o : ! }

4 LA Vo 7(:) “ . . i

AN e *{é/

“Z oy 2Y Tﬁgﬁ; reserves its rights to review plans, specificalpng¥f other data relating to plant setup
e e fg{ ,ﬁeatment of water, works for the purific th®feof & the system for the disposal of
IVT ““G 'f‘:sey:agé or trade effluent or in connection with t f any consent conditions. The Applicant
.,.,.wf;fsl]aﬂf obtain prior consent of the Board t% ps to establish the unit or establish any

A ’
o

treatment and disposal system or and e;tegx addition thereto.
LN

vy, -

i 3) The firm shall ensure replacement
; expected life as defined by man
; of the operation thereof.

| ton control system or its parts after expiry of its
0 as to ensure the compliance of standards and safety

! 4) In case the water con‘sun'm‘ fz}the project is not covered under the water consumption of
local body, in that situg¥igh..the project proponent shall submit the CESS Returns in the
prescribed format giv@ % r the provision of Water (Prevention & Control of Pollution) Cess
Act, 1977 and Rulgsi‘ﬁj%ﬁthere under for various categories of water consumption.

F

In case th@,‘w{e}%“fgﬁ”&nsumption is duly assessed under the quantity of water consumption of
local bodyﬂ;ﬁxg”pfdject proponent shall submit certificate to that effect from the concern local
body with tiarequest not to assess CESS on their water consumption, being already assesses on
thesi'svagég eohsumption of local body.

I
| iy
! Sr. no.| Purpase for water consumed Water consumption quantity (CMD)
! 1. | Domestic purpose 127
{ 2. Water gets polluted and pollutants 37
are biodegradable
3 Water gets polluted and poliutants Nil
1| are not biodegradable and toxic

5) The Applicant shall provide Specific Water Pollution control system as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance.

[~

._$R0 Prmprt Clincinied lqk]‘Ll‘oswoooo Poge 3 of ¥
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Conditions under Hazardous Waste (MH & TM) Rules, 2008 for treatment and
disposal of hazardous waste:

-t

Sr. { Type Of Quantity & .

|no. | Waste Category UoM Treatment Disposal
, Nl

L.

| 8  This Board reserves the right to review, amend, suspend, revoke etc. this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/permission from
‘ any other Government agencies.

10. PP shall submit the affidavit within 15 days in the prescribed format regarding the compliance
of conditions of ECand Cto E.
- 11. PP shall submit Board Resolution from company’s Board stating that they e started
construction work without obtaining consent to establish from the ME rd and
Environmental Clearance thus violated the provisions of Environmental La@}hey assure

that they will not do such violations in future and shall submit BG > kh towards
submission of Board resolution within one month. g

12. PP shall submit an affidavit within 15 days of issue of consent toWards giot taking further
effective steps prior to obtaining EC and shall submit BG of Rs. 101 thin 15 days of issue
of consent, for ensuring the compliances. As per Para 2 of EIA n dated-14/09/2006,
the effective steps include starting of any construction wor] paration of land by the
project management. However as clarified by the Mo office memorandum ne. J-
1103/41/2006-IA.1((I); Dated-19/8/2010,fencing ofgz ;? to protect it from getting

d

encroached & construction of temporary shed(s) for V) (s) & acquisition of land shall i
not be treated as an effective steps.

13. Hotel authority shall not carry out any expansio ¢'hotel without prior permission of the
Board. x;
: L e
a@:\x} For and on behalf of the
i i ﬁ;\ﬁ : Maharashtra Pollution Contro! Board
ng

(Dr. P./Anbalagar, s)

Member Secretary
Received Consent fe

-+

AL

018456 472014 | Axis Bank

‘ Copy to: ﬁ“ w
i 1. Regional Officer -Pune and Sub-Regional Officer-Pimpri Chinchwad, MPCB, Pune.
They are directed to ensure the compliance of the consent conditions,

i 2. Chief Accounts Officer, MPCB, Mumbai. TR

3. CC/CAC desk- for record & website updation p

S Pionpnt Chindnued [T} R]1 | 0515000

Page. 2 ﬁf 1



Schedule-If
T & conditions f i f Air & Noise Pallution C L

. As per your application, you have proposed to erect following stack (s) and to observe the

following fuel pattern-

b

2 DG Set (1000 KVA x | enclosure 6.5* each
2 nos.)

DG Set (65KVA) Acoustic 3.5* HSD 27.5 lit/hr 1% | 13.2

* above roof of the building in which it is installed or the n tfallest
building
0 as

to achieve the level of pollutants to the following standards:

. The applicant shall operate and maintain above mentioned air polluml{i:%%ystem, S

| Particulate matter | Not to exceed | 150 mg

equipment with necessary specifications and operatiorNtheg®8f or alteration or replacement
alteration well before its life come to an end or erec% ew pollution control equipment.

. The Applicant shall obtain necessary prior permis roviding additional control
0

technological improvement or otherwise s

tion (including the change of any control
equipment, other in whole or in part i?\

%
. The Board reserves its rights to vary all ox@ condition in the consent, if due to any

. Ambient noise level should be cé”fhrﬁ} to prescribe standards both during day and night

time. The ambient air and noise qudlity should be closely monitored during any construction
phase in the premises. éﬁ@

P

{
|
| 5e0 Pimpn ¢ hindhed | T|R] L | 06 1550000 Page oy of 3
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Schedule-I1}
Details of Bank Guarantees
Sr. | Consent | Amtof Submission Purpose of BG Compliance | Validity
No. (Cto BG Period Period Date
E/O/R) | Imposed
1 Consent | Rs. 10 | Within 15} Towards not taking | Upte Five years
to lakh days of issue | further effective steps Commissioning |from date
Establish of consent prior to  obtaining jor 5 years which| of issue of
revised EC ever is earlier | consent
2 Rs. 5 Towards compliance of | Upto Five years
lakh consent conditions Commissioning |from date
' r § years which | of issue of
ver is earlier | consent
3 Rs. 2 Towards submission of | 30 days frojg | Till
lakh Board Resolution with | issue Pubmission |
30 days of issue of | consent .{\ of Board '
consent :z}»' Resolution
b
|
“’ﬁf y
e, %,
oo "%;,
3
SRO Plmpe’ Chindwad [1{R |1 | 05150000 Page 5 of 3
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Schedule-1V

Conditions during construction phase

a | During construction phase, applicant shall provide temporary sewage disposal and
MSW facility for staff and worker quarters.

b [ During construction phase, the ambient air and noise quality should be closely
monitored to achieve Ambient Air Quality Standards and Noise by the project
proponent through MoEF approved laboratory.

¢ | Noise generating activity shall be carried out during day time only.

G_e.ns:r.al_c.o.nmmn;

1) The applicant shall provide facility for collection of environmental samples asd samples of
trade and sewage effluents, air emissions and hazardous waste to the Boar%'f at the
terminal or designated points and shall pay to the Board for the services in this
behalf. Y

2) Industry should monitor effluent quality, stack emissions a %&;‘ air quality
monthly/quarterly.

3) The applicant shall provide ports in the chimney/(s) and facilities dder, platform etc.
for monitoring the air emissions and the same shall be open for i ion to/and for use of the

‘ Board’s Staff. The chimney(s) vents attached to varioys of emission shall be
designated by numbers such as S-1, S-2, etc. and these sh inted/ displayed to facilitate
identification.

apprehended to occur in excess of standards laid ch information shall be forthwith
Reported to Board, concerned Police Statio of Directorate of Health Services,
Department of Explosives, Inspectorate of rig and Local Body. In case of failure of
pollution control equipments, the productid connected to it shall be stopped.

5) The applicant shall provide an alter x ic power source sufficient to operate all
pollution control facilities installe \ntein compliance with the terms and conditions of

4) Whenever due to any accident or other unforese aQ ven, such emissions occur or is
wn
f;

i the consent. In the absence, the apph Il stop, reduce or otherwise, control production to
| abide by terms and conditions gf tifi%cbusent.
6) The firm shall submit to this h 30th day of September every year , the Environmental

. Statement Report for the figan®al year ending 31st March in the prescribed Form-V as per
the provisions of rule 14 nvironment (Protection) (Second Amendment) Rules, 1992.

7) The industry shall yCig/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the HW Rules 2008, which can be recycled/processed/reused/recovered
and only waste wiic to be incinerated shall go to incineration and waste which can be
used for land filling afid cannot be recycled/reprocessed etc should go for that purpose, in order
to reduce load'n {géineration and landfill site/environment.

8) The i dust@,’ésﬁbuld comply with the Hazardous Waste (M,H & TM) Rules, 2008 and submit

I the A}r@'ﬁﬁeﬁms as per Rule 5(6) & 22(2) of Hazarsous Waste (M,H & TM) Rules, 2008 for
thepreadigg year April to March in Form-IV by 30tk June of every year.

f 9) .An Yhspegtion book shall be opened and made available to the Board’s officers during their

; vigitdo the applicant. e

i 10) The.applicant shall obtain Consent to Operate from Maharashrsi® ollution Control

| Board before actual commencement of the Unit/ Activity. 2 T

11) Industry shall strictly comply with the Water (P&CP) Act, 1974 &CP) Act,1981 and-
Environmental Protection Act,1986 and industry specific sta ufider [EP Rules 1986

P

which are available on MPCB website(www.mpcb.gov.in).
12) The industry shall constitute an Environment}

wtaff/personnel/agency to see the day to day compliance o
Environment Protection.

Z pel - with' - qualified
ook e;'g ébndi_tio_n».toWards.
\ g TN '

. d Segage eﬂluents?.-
Terminal manholes shall be provided at the end of the collection Sy ¥ 2} it
measuring the flow. No effluent shall be admitted in the pipes/se PR, ,
terminal manholes. No effluent shall find its way other than in desiRR=SHd brovided
collection aystem.

i 14) Neither storm water nor discharge from other premjses shall be allowed to mix with the
i effluents from the factory. %
| I /

ms_'\i-\ii»\;{;wf** Chinthwiod 1[R[ ]os150000 e Pge € of %

|0
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15} The applicant shall install a separate meter showing the consumption of energy for operation
of domestic and industrial effluent treatment plants and air pollution control system. A
register showing consumption of chemicals used for treatment shall be maintained.

16) Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.

b} Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss or
for meeting the ambient noise standards, whichever is on higher side. A suitable exhaust
muffler with insertion loss of 25 dB (A) shall also be provided. The measurement of
insertion loss will be done at different points at 0.5 meters from acoustic enclosure/room
and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set sh set and
followed in consultation with the DG manufacturer which would hel (& nt noise
levels of DG set from deteriorating with use '

f) D.G. Set shall be operated only in case of power failure. Q

g) The applicant should not cause any nuisance in the surroun 'n% e to operation of
D.G. Set.

h) The applicant shall comply with the notification of Mo 17.05.2002 regarding
noise limit for generator sets run with diesel ‘%

17) The industry should not cause any nuisance in surroundi
18) The industry shall take adequate measures for contro
within the premises so as to maintain ambient air ffua
than 75 dB (A) during day time and 70 dB (A) du\
between 6 a.m. and 10 p.m. and night time is re e
19) The applicant shall maintain good housekgepimg

20) The applicant shall bring minimum 33‘& available open land under green coverage/
8

e levels from its own sources
ndard in respect of noise to less
ht time. Day time is reckoned in
tween 10 p.m. and 6 a.m.

plantation. The applicant shall submit ment on available open plot area, number of
trees surviving as on 31 March of] é\y» rand number of trees planted by September end,
with the Environment Statement. \\%

21) The non-hazardous solid was ifig'in the factory premises, sweepings, etc. be disposed of
scientifically so as not to caudagny~stuisance / pollution. The applicant shall take necessary
permissions from civic authexgtiedufor disposal of solid waste.

22) The applicant shall n l%:%ge or alter the quantity, quality, the rate of discharge,
temperature or the m%‘ e effluent/emissions or hazardous wastes or control equipments
provided for withou yIolas written permission of the Board. The industry will not carry out

any activity, for ﬁ% 13 consent has not been granted/without prior consent of the Board.

23) The industry sh‘éilhq mit official e-mail address and any change will be duly informed to the

MPCB. . *y =

24) The inq._\;sgirjgl':‘*gfral] achieve the National Ambient Air Quality standards prescribed vide
Govermﬁn{ibw"f’lndia, Notification dt. 16.11.2009 as amended.

y

— 487




J Point, 3rd &%M S’m— Munga’
d No:-8, ﬁpp, Cine Planst t:mema ‘Near
m&m S‘i@n(&}

ﬁam N{amam




UAN
















A 1 \( (l\ﬂ“ -

17494

‘Emall’ ;  jdwater @mpcb.gov.in
Visit At : . http/mpcb.gov.in

MAHARASHTRA POLLUTION CONTROL BOARD

Phone :  24010437/24020781 { Kalpataru Point, 3rd & 4th floor, 41148
[24037124/124035273 { Slon- Matunga Scheme Road No. 8,

Fax : 24044532/24024068 — Opp. Cine Planet Cinema, Near Sion Circle,
24023518 dat=4  Slon (E), Mumbal - 400022

/""1 |

Consent order No: Format1.0/BO/D (WPC)/UAN-093621/CE/CC- 2. ¢y \000 92 \‘\

Tori st '
M/s. Bramha Leisures Pvt Itd “Bramha Sky Uzuri”,
Pimpri, Survey No. 209/A/2, Taluka: Haveli, Dist: Pune

Project granted under Red Category.
Ref: 1. Your Application vide UAN No. -0000093621 Dated: 23/06/2020.

of the Water (Prevention & Control of Pollution) Act, 1974 & under Section'gl
and conditions and as detailed in the schedule |, I, Il & IV annexe

order:

31/10/2022.

N

T Commenoement Cemﬂcate lssuékvl | body.

3 COndltions under Water: P&CP), 1974 Act for discharge of efﬂuent:{ Y

Infrastructure /Red/LS| Date |3/ |} /2020

Sub: Amendment In Consent to Establish for Construction of Commercial dev@ent

Far: - amendment in Consent to Establish for Commerclal development Pr‘i&@y}er Section 25

Air (Prevention
& Control of Pollution) Act, 1981 and Authorization under Rule 5 of the H oys and Other Wastes
(M & TM) Rules, 2016 is consndered and the consent is hereby grant Qfs. to the followmg terms

1. The consent is granted for a period up to commissi@ he project or valid up to

2. The proposed capital investment of the project Is Qb vr. '
(Existing Cl 132.68 cr + proposed 7.0 cr Totakﬁ\. 8 cr as per C A cemﬁcate submitted

by project proponent) % ﬂ
§ l-oiThe' amendment Consent to Establish is \(‘al onstruction of Commercial developmant
| dhEa Projectnamed as M W/s. Bramha Leiglireg Pvt Itd “Bramha Sky Uzuri”, P(mpn, Survey
| . No. 209/A/2, Taluka:  Haveli, DistiPune for total plotarea 7729.66 Sqm and total
- Construction BUA §4667.89 Sqm EC dt.18/02/2020 mcludmg utilmes and serv cés as per .

Beleia il 8r Description L8 @J’ermitted quantity of | Standards to - Disposai V
[ e 1 % ,-.:&

‘ | discharge (CMD) be achleved

:' 1. | Trade effluent " NIL NA 2o NA

{ 2, | Domestic.effjuent 2425 Asper | 60%. should be reused &
; _ xb ,Schedule ~l ,"recyc!ed and  remaining
' | should be. (discharged in

', ' "munlcipal sewer

Cénditions under Alr (P& CP Act, 1981 for air emissions:

s itoe AR

M/s. Bramha Lelsures PVt L4 VAN 093621 Pli; 1of6

i R R S I S P T e X i R sk
PTONERERC SR 4 : P i
i . s U FENENIRRETSE P R

8 Sr. Description of stack/ Capacity Number Of Standards tobe |
: No source , Stack achieved N '
3 , ' B 1010 KVA 2 As Per Schiadule ~|
b TS0 KVA ' 2 /,4’ ABPer‘ Schedule <t
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5. Conditlons undar Solld Wasta Manage ent Rules, 2016:

composting facﬂlty
{ Biogas digester .

97

with composting o

facility

. i{, Type OfWasta Quantlty&UOM Traathent 'bisbosal'\v*;’” .
j1:.n(.:|i)1" Wet garbage ; 7830 Kg/Day- Organics waste ‘| Used as Many.:fe“ /
iy Converter with IR

i Dry\gar\b'ageff T

739.0 Kg/Day /

recychng

STP sludge Rl

33,0 Kglday

STP

“|“Used as manur

6, Thls consent is issued subject to an order passed or may be passed by
o “court order vide origlnal appllcatlon No. 6312019 (WZ)] : 5
4 ~This consent is granted\ yvlth overriding effect of earlier consent gramed/by
"+ order No, Format 1 ]




o

M (.."

‘ i ‘vA] As per your applicatlon‘ you: have prOposed to mstall of S"
) d‘, gdcapaclty of 250 00C i i

T F I T T

T

3] The Applicant ehall operate the effluent treatment plant (STP)’to iqeet the sewagesoasio -
chieve the following'standards prescribed by the Board or EP Act, 1986 2 Rules e
made there underfrom time to trme whncheveri stringentr :

TR,

T pH R : Between

* | Total Suspended Solids | Not more than
~/I'BOD 3 Days 27 degree C Not more than
.| Chemical oxygen Demand Not to more than "

S

q iy (COD) - - | .
B[ NH4N = ' | Not more than
6. fNTotal | Not more than . /.

T Fecal CohformMPN/lO()Ml Tees than

SR S N e ST o 0 S R £ S AT S el

ated efﬂuent shall be 60% recycled for seconda ;

the, 05 5
air. condmomng, firefighting, on land for gardeningis: e ainlng shall be drscharged in

; to the municipal sewerage system.

Project proponent shall operate STP for five yea the date of obtamlng occupatlon

) B ,'rd reserves its nghts to review plans‘s bations or otherdata relatmg to pfant setup'f" 1%
aﬂtneatment of waterworks for the P rf\ ofl thereof & the system for the disposal of

sewage of trade efﬂuent or in congy with the grant of any consent conditions. The -
Appllcant should obtain prior consent o?}»(e oard to take steps to establish the unit or estabhshf
d

ent and disposal sys § xtension or addition thereto
he ,mdustry should ensure repla

cegent of pollution contral system or its parts after exprry of
svexpected life as deﬁtr;]ed ufacturer o as to ensure the complianoe of standards and »

wnth the provisions of the Water (Prevenhon & Control of
b d/i\c:,1 , s amended, by installing water meters and other provisions as
ntained in the ,

,;1N®ose for water consumed Water consumptIon
3 o quantity (CMD)
T‘)omestlc purpose 2695

Applioant shall provide Spec:ﬁc Water Pollution control system as

of EP Act and rule made there under from tims to time. 0o

mmummuw 0 UAN 093621
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Terms &’c‘o'ndltio‘ns'for cdmplianc‘:"‘o‘:bf‘ Alr Pollution Cofiir'ol:‘ '

L1 As por your application, you_have'proposed to Install tha Alr poliution control
~ (APC)system and also proposed to eract following stack (s) and to observe the
- following fuel pattern- ‘ ey el )

Stack APC Height Type Of Quantity UOM 8% 8Os
Attached To  System inMtrs.  Fuel

" |oi0kvaye | enconge | 838 | oD |20
i ‘%ng;th)xz gypgem | B48 | HsD.| 200 y
* Above roof of the building in which It s Installed. s \
G 2. The applicant should operate and maintain above mentioned a%@lon control
« "]ay:st)etm, ‘sq as'to achleve thg l?vel of pollutants to the followiry s rds.
& ,‘K LP;niculaie matter ]Not o exceed [150 mg/Nm? !\':;)‘ ]

. 8., The Applicant should obtain necessary prior permission ?xowdlng additional control
- equipment with necessary specifications and operat| for alteration or replacement
~_alteration well before its life come to an end or erectix\of pollution contral equipment.

~ The Board reserves its rights to vary all or any of the,candttion in the consent, if due to any

technological improvement or otherwise suc{m vargtiohy(including the change of any control
equipment, other in whole or in part Is neces i:g\(\

N

2.1
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' \ ‘ ‘.-‘ ‘l.“ JT)W‘:‘% : ’y"‘
MR i i ‘ il otall ’V;,‘éf i
8r. Consonyt | Amt of BG Submisslo | Purpose of BG | Compliance | Validity e
\ | No. | (C'to E/OIR) | Imposed n Period Fog | Perlod Date |
1 |Consent to[Rs. 10lakh |15 Days Towarda I Upta | Upto
Establish it N Compliance Commissioning | Commissioning
consent of the project | of the project
conditlon§
M/s. Bramha Leisures Pvt Ltd .UAN093621 Page S ol 6 ;
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Qoneral Condltions:

) The applicant shall provide facllity for collaction of samplos of sowage effluents, air emissions
and hazardous waste to the Board staff al the torminal or dosignatad points and shall pay to the
Board for the sorvicen rondered In this bohal,

2) The firm shall Blriclly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1081 and
enviranmental protection Act 1986 and Solld Wasto Management Rules, 2016 and E-Waste
(Munagomonl) Rules, 2016,

J) Drainage systom shall be provided for colloction of sewaga offluonts. Terminal manholes shall

Provided at the end of the collaction system with arrangement for measuring the flow. No
Sowage shall bo admittd in the pipes/sewers downstream of the terminal manholes, No sewage
shall find itg way other than In designed and provided collection system,

4) Vehiclos hired for bringing conatruction Material to the site should be in good ition and
should conform to applicable alr and nole emission standards and should Pg ed only

5) Condltiona for D.G. Sot
a) Noise from the D.G. Set should be controlled by providing ag a nclosure or by
treating the room acoustically,

b) Industry should provide acoustic enclosure for control of n
acoustic treatment of the room should ba designed for m

8 acoustic enclosure/
26 dB (A) insertion loss or

for meeting the ambiant nolse standards, whichever |s r side, A suitable exhaust
muffler with insertion loss of 25 dB (A) shall also be providhg \ 6 measurement of insertion
loss will be done at different points at 0.5 meterd fro ustic enclosure/room and then
average.

¢) The Industry shall take adequata measurd®\ for control of noise levels from its own
Sources within the premiges in respect of not 88 than 55 dB(A) during day time and

45 dB(A) during the night time. Day i oned between 6 a.m. to 10 p.m and night
time Is reckoned between 10 p.mt Sé;\ ‘

d) Industry should make efforts to &n noise level due to DG set, outside industrial

premises, within ambient noisa r nts by proper sitting and contro) measures.
) Installation of DG Set mu y In compliance with recommendations of DG Set
manufacturer,

followed In consultatioy DG manufacturer which would help to prevent noise lovels
of DG set from detdrifrglng*with use

g) D.G. Set shall be %d only In case of power failure,

h) The applicant ﬁ'% ot cause any nuisance in the surrounding area due to operation of
D.G. Set.

i) The ap A1l comply with the notification of MOEF dated 17.05.2002 regarding nolse
limit fo or sets run with diasel,

6) Soli% @ applicant shall provide onsite municipal solid waste processing system &

f) A proper routine and % Ve maintenance procedurs for DG set should be set ang
n

sha Iy With Solid Waste Management Bules. 2016 & E-Waste (M) Rules, 2018,

10) The applicant shall obtain Consent to Operate from Maha{x;a,ahﬁ-gﬁfi‘l’oruution

Control Board before commissioning of the projec "
/A
[/ f
¥ 1]
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